
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Speciat Original Jurisdiction)

TUESDAY,THE SEVENTH DAY OF JANUARY
TWO THOUSAND AND TWENTY TiVT 

''

PRESENT

WRIT PET ITION NO:27586 0F 2017

[ 34181

...PETITIONERS

..,RESPONDENTS

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

THE HoNoURnaLe snrJUSIIcE J SREENIVAs RAo

Between:
1. Satadi. Harika D/o S:

if#;f;i%#i,i:H: j".,i)',yf, :i,i,'#^f, g#i#,fi 
3:'i#iB:8f, [?i^:lH:il

2 Ramoji Mahender c\qrv,!{g^nqmoji srinivas cha.ry, aged about 19 years,Occupation Srudenr ryg H No 3 3i, H;ihr;;; Viilage Hathnoora winJar,Sanga redd y Drstrict [Atr tn Jir'n" n"t j . oi.Id'il'"", "
3. Gandwaid Venu Shiva praf.a.1[ Slo Gandwaid Ramutu, aged about i 8 vearsoccupation Studenr Rro,,H tr,o-it--+t,"sri"rir'i nagar. opp rDpL coronyBata nagar, Hydera bad intt indi" ni" r- t',zd.Ut ii"

AND

1.

2

J

[,?":y#:?fi :'j]iniffi ,Jn#?$J,:ls,is;'3,s,ff 
?iJ6ii,"",,of ,ndia,

The Directorate General of Health Services Ministry of, Health and Familvwetfare. Medicat counsetins G;ritb;, N;riiil li"til#;", N/a utana Azad 
.

Road, New Dethi 110 108 "

The Deputy l\,4edical Commissioner. [\,4E-ll] Employees State, lnsurancecorporation pa nchdeep Bhava n, crb noa'ol rrr5r,ib?iil r o ooz

Petition under Articre 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit fi;; ih;;ith, the High Court mav bepleased to issue a writ, order or direction ,or" pr.ti.rrirrv 
""" iI'ir,J;il;;i *;nof mandamus decraring the action ot tn" ,.".[onol-nts in arowing the inerigibrecandidates to enrofl their names through onrin".v"i", for admission into MBBS

""rr::.t:, 
the academic year 2017_2d1a i. hignl'y-ilLgat, improper, arbitrary, unconstiturionar against the principres of naturar .jtistile, consequenay direct the 2ndrespondent to extend lhe counsering date by g oryi'to rectify the anomaries thatoccurred in the selection process admission of rp candidates into ESr Medicar

^i
'l



Colleges'allotthoseVacantSeatstotheeligiblecandidatesincludingpetitioners
nereii accorOing to Rank in NEET-2017 and as per their lP Group

l.A. NO:'l OF 2017(WPMP. NO: 3 4275 oF 20171

PetitionunderSectionlslCPCprayingthatinthecircumstancesstatedin
the affidavit filed in support of the petition, the High Court may be pleased 1o direct

the respondent No 2 to consider petitioners' candidature for allotment of seat in

Mtaes ;ccoraing to :heir Rank in NEET-2017 and lP Group pend ng disposal of

the above writ Petition.

Counsel for the Petitioners: SRl. MR PRABHAKAR RAo VoRUGANTI (NoT

PRESENT}

CounselfortheRespondentNos.'l&2:SRIGADIPRAVEENKUMARDY'
SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.3: SRI B G RAVINDER REDDY SC FOR ESIC

The Court made the following: ORDER



7
THE HoN'BLE THE CHTEF ..IUSTICE ALOK ARADHE

AND
THE HON,BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION No.27586 of 2017

ORDER.' lPer the Hon'bte the Chtef Justice Alok AradLrc)

None for the petitioners

Mr. Gadi praveen Kumar, Iearned Deputy Solicitor
General of India for respondent Nos. I and.2.

2 In this writ petition, the petitioners have prayed for
the following reliel

"For the reasons stated in the accompanying
affidavit, it is hereby prayed that this Hon,ble Court
may be pleased to issue a writ, order or direction
more particularly one in the nature of writ of
Mandamus declaring the action of the respondents in
a-llowing the ineligible

names through online

candidates into ESI

vacant seats to the

to enroll their
admission into

candidates

system for I
MBBS course for the academic year 2OIZ_2Olg is
highly illegal, improper, arbirrary, unconstitutional
against the principles of natural justice,
consequently direct the 2"d respondent to extend the
counselling date by 3 days to rectify the anomalies
that occurred in the selection process admission of Ip

Medical Colleges, allot those
eligible candidates including

\



2

To,

petitiont:rs herein according to Rank in NEtrT-20 1 7

and as oer their IP group and pass such other orcler

or orders as this Hon'ble Court may deem fit a nd

propern the circumstances of the case and in the

interest of justice.'

3. Learne'l Deputy Solicitor General of India submits

thatonacc()untofeffluxoftime,thecauseinthewrit

petition does; not survive for consideration'

4 The aJtrresaid submission is placed on record'

5. Accordingly, the rvrit petition 1S dismissed AS

infructuous

Miscellaneous petitions, pend'ing if any' stand closed'

There shall be no order as to costs'
SD/- K. AMMAJI

ASSISTANT REGISTRAR
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HIGH COURT

DATED:0710112025

ORDER

WP.No.27586 of 2017

DISMISSING THE WRIT P-ETITION
AS INFRUCTUOUS
WITHOUT COSTS
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